CENTRAL ADMIN ISTRATIVE TRIBUNAL

' CALCUTTA BENCH

0.A. No, 326 of 1997,

Present : HON'BLE DR, B,C, SARMA, ADMINISTRAT IVE ME MBER,

HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER,

Ashish Bpse

$/o- Late, Sankar Chandra Bose, .
tesident of Madhabganj, PO. Bishnupur,
Dist- Bankura, warking as EDDA Gallia PO,
PO & Dist. Bankura,

Applicant,

Urs,

1, Union of India,
service through the
Secretary,
Ministry of Communication,
- Deptt, of posts,
Oak Bhawan, Ney Delhi-l,

Chief Postmaster General,
West Bengal Circle,

Yoga Yog Bhawan,
Calcutta-~ 12,

3. Sr, Supdt, of Post Officass,
B8ankuray Division PO & Dist- Bankursa,

4. Sub-divisional Inspector of P.Cs,
Bishnupur, Sub-Divn, Bishnppewr, Bankura,

cee Respondents,
For applicant : Mr, N, Bhattacharya, Counsel,

For respondents : Mr, 8, Muk herjee, Counsel, T

Heard on : 4,12,97,

Ordered on : 4,112,977,

L S

Bo C.Sarma, Am.

1, - The grievance of the applicént in ‘this case is that he
uas selected for the post of E£,8.M,C Gourbazar 80, Bankura district
aS per order dated 7,8,1995, ss set out at Annexure A-1 to ths
application, 1In the sazid letter he ugs also_airected to assume
Ccharge of the £,0.M,C Gorabazar at once from the Branech Post Master,

Gorabazar and to Submit a declaration of the residence, The applisantés
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 grievance is that he had 4one to join duties at Gourbazar but
.ha was not allowed to join thers on being threatened by the

.local public. He took up the matter with the local police

authorities and the postal authorities but that has elicited

no result and, ultimately, he was allowsd to join at a different

place, But on the ground that he was posted in a different post
viz, E.0.D.A st Gellia sub P.O, the SF. Supdt. of Post Offices |
had ordered that he should not continue in that post and he-tobk
leave, Being aggrisved thereby, the instant applidafion has been
filed praying forbthe relief for a direction on the respondents

2, Mr, B. Mukherjee, 1d, Counsel had sarlier appeared

to allow him to continue at Gellia §.0, ,

in this cass for the respondents, Byt today when the admission
hearing of the matter was taken up, he was not present, Evan
thougﬁ the 1d, Counsel for the resppndents was not present, ws

too« up the matter for edjudication since we are of the V1eu that

-thls is an urqent matter and some sort of intervention from our

side is called for,

3. We have considered the submission made by M. Bhattag-

-charya, 1d, Counsel for the applicant, It is unfortunate that

although the applicant was duly Selected for the post of E,D,M,C,
GoufbaZar, he was prevented from joining there by some local public
but»the postal authorities did not extend any tangible aséistance

to the applicant to enable him to join at Gourbazarjrather they

had paSsed an order dirscting the applicant to join in a different
place and different post, This sort of incident is not consistent

to run a Smooth administration, If the authorities had passed

orders regardlng his selection in the post of £,0,M,C at Gourbazar

it was also their duty to ensure that he is given all facilities to
join there and to see that no one r981sts him from joining at Gourbazsa

We do not sea any Such attempt haS—éean ma de by the postal asuthoritie
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in this régard-uhieh is 6ondemnable,' The administration cannot
be Sudcumgﬁ‘ to the maffia rﬁle and this must be stopped.

We ara, thefefore; of the view that eppropriate order to be passed

in thié case is to give an appropriate direction in'the mat ter on

the postal authorities, |

4, _ Accordingly, the application is diSposéd of at the
‘stage of admission itself yith the direction that the respondent
no, 3, who is the Senior Superintendent of Post 0Offices, Bankufa

l
DiVision, shall taks up the matter zbout the joining of the agpiiw
cant at Gourhazar B:iBh with the district authorifies;aaﬂ,éfenaitn"
@ithvthe rpolice help, he must ensure thaf the applicant joins
a$ E,0,MC at Gourhazar 8,0, within 2 period of one month from the
date of communication of this ordaf. Since the applicant was nat _
selacted as £,0,0,C, Gellia, we do not see any reason for faulting
the decision taken by the Sr, Supdt.lof'Post DFFices in not allouwing
him to continue at Gellis, Accordingly, ﬁhérefofe,vue have moulded
the relief prayed for in the application and issue kst direction,

No order is pagssed as regards costs,

5. We direct the Registry to send a copy of this ordar.
to the Supdt, of Police, Bankﬁra Forvtéking appropriate action
immediately.Since an averment has been made by the applicant that
the local 0.C,” did not give any aSSiStanée in the matter without
any order from the‘Supdt. of Police,
Later, Mr, 8, Mikherijes, 1d, Counsel for the respondents,

appearsd and he submits that #h® at the relevant time he was on his

legs in Court No, f,
s
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(0. Purkayastha - : B,C. Sarma )
Member (3) ‘ | ' - Member (A)
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